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Tamil Nadu Land Ceiling Act 

4716. SHRI K. RAMAMURTHY Will 
the Minister of RURAL RECONS. 
TRUCTION be pleased to state; 

(a) whether there is allY re-think-
ing in the matter of giving permission 
to Tamil Nadu la.nd CeIling Act 'lW_ 
aited the approval of the President; 

(b) whether the Tamil Nadu Land 
CeiJling Act is Illot in tune with 
National Guidelines; and 

(C) action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (,SHRI 
BALESHWAR RAM); (a) No amend-
ment,to the Tamil Nadu Land Reforms 
(Fixation to Ceiling on Land) Act is 
pending for the President's assent. 

(b) Certain provisions of the Tamil 
Nadu Land Reforms (Fixation of 
Ceiling on La!l'ld) Act, 1961 are not in 
accord with the National Guidelines. 
For example, retention of stridhan 
land in excess of the ceiling which this 
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Act permits is contrary to the Guide-
lilnes. 

(c) The State Government ~ave 

been requested to bring. forward 
necessary amendments. 

Construction Contracts by Dairy 
Board 

4717. SHRI RASHEED MASOOD; 
SHRI B. D. SINGH; 

Will the Minister of AGRICULTURE 
be pleased to state; 

(a) whether Government are aware 
that the Dairy Board has been award-
ing massive construction contracts at 
exorbitant rates all over the country 
which have no relation to the prices-
paid by CPWD or NBCC etc.; and 

(b) if so, the reasons therefor and 
the action taken/proposed to be taken 
to stop misuse of public funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN); (a) Govern_ 
ment are not aware of any caSe of the 




